Central Administrative Tribunal
Principal Bench: New Delhi
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Oaﬁ\n NO.. 133(}/"9
New Delhil this the 10th March 1998
Mon ble Shri S.R. Adige, Vice-Chailrman (A)

Shiri Dalbir Singh,
S/o sShrl Hoshlara,
R/o KM-~78, Dakshinpurl,
Maw letlw 118 P67,
... sApplicant
(Ry Advocate: Shril Surinder Singh)

Ve

T:
-
A

TEUSs

1, The Chief Secretary, ,
Govi, of N.C.T. of Delhi,
Shamnath Marg, -

Dalhi-110 054,

2. The Deputy Director,
Nte. of Census Operations Delhi,
0ld Secretariat, Delhi.
. ... Respondents
(By Advocate: Shri M.K. Gupta)

ORDER (Oral)

By Hon ble Shri S.R. Adige, Vice-Chairman (&)

Apmlicant seeks a direction to respondent No.2
to reengage  him  and regularise his services, as, he

een  done 1n respect of scme of his other

o

claimsg, has

colleagues.

z. Heard, Shri Surinder Singh, counsel for
twhe applicant and Shri M.K., Gupta, counsel for the

respondents,

. Shri  Surinder Singh has  invited ny
attention Lo Tribunal’ s Judgement: date 8&.3.96 in
CA~-425/95 ~  Shri Suresh & Others vs. Union of India and

Re 7

others and Shrl M.K. Gupta has no objection 1f&o, rative
part of the aforesald judgement 1s made applicable to the
present case also. Under the circumstances, I dispose of
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other authority where
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consideration o
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4, The O.A,

Mo coshs,
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to respondent Mo,

direction to respondent Mo.Z2 o

ar Lo any

there is A vacancy for

applicant s

ion.

stands disposed of
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case Far
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accordingly.



